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 (ii)  G.S.R.
 4'4(B)

 lished  in  Gazette
 of  India  the  16th  August,
 1978,  rescinding  certain  orders  men-
 tioned  in  the  Notification  issued  under
 the  Essential  Commodities  Act,  1955.

 (ii).G.S.R.  415(E)  published  in  Gazette
 ‘of  India  dated  che  16th  August,  1978,
 rescinding  certain  orders  mentioned
 in  the  Notification  issued  under  the
 Essential  Commodities  Act,  1955.

 G.S.R.  416(E)  published  in  Gazctre dv)  of  India  toed  16th  August,  1978
 reatinding  Notification  No.  GER.
 17§2  dated  ¢he  20th  November,
 1987.

 (Placed  in  fibrary.  ऊन  No.  LT—2739/78)

 Timp  ano  Finat,  Report  or  SHan  Con-
 |  ्  oF  Ingutny,  Memonanoum  oF
 Aorton  Taken  on  THE  Repowt,  State-
 want,  xx.  Hinpr  vension  or  Repost  AND
 ‘XT BETS  क  आ  Law  Commission

 THE  MINISTER  OF  PARLIAMEN.-
 TARY  AFFAIRS  AND  LAQOUR  (SHRI
 RAVINDRA  VARMA):  Sir,  on  behalf
 of  Shri  Shanei  Bhushan,  I  beg  to  lay
 on  the  Table:

 (1)  A  copy  cach  of  the  following  papers
 tnder  sub-section  (4)  of  section  3  of
 the  Com  nisions of  Inquiry  Act,  AQ52— —~

 (  Third  and  Final  Report  dated  the
 6th  August,  1978  of  Shah  Jon  mie sion  of  Inquiry  set  up  to  inquire  into
 the  misuse  of  authority,  excesses  and
 mal-practices  committed  during  the
 Eomergency.

 (ii)  Memorandum  of  the  Action  taken
 by  the  Government  on  the  above

 t.

 (a)  A  statement  (Hindi  and  English
 versions)  explaining  reasons  for  not
 laying  simultazcausly  .  the  Hindi  ver.
 sions  of  the  Report  and  the  Memo.
 randum  of  Action  taken.

 [Placed  in  library,  See  No.  LT  Ser half

 (१)  copy  of  the  Sixty-sixth  Report
 @(Hindi  versions)  of  the  Law  Com:
 on  ia  Myrried:  mon peety  Act,  1874.  in  bibrary.
 See  No,  ा  —2741/

 ‘  ?
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 ‘StavementT xe Comracriqn  t  ANIWER? ia
 THE  MINISTER  OF  STATEIN  THE.

 MINISTRY  OF  FINANCE  (ShRE
 ZULFRIQURULLAN):

 On  behalt  of.
 Shri  H.  Patel,  1  beg  to  lay  on  the.
 Table  a  statement  (i)  corection  the.
 reply  given  on  the  128  May,  1978  to-
 Unstarred  Question  No.  100  by  Shri.
 Ahsan  Jafri  regarding  employees  in  Stave
 Bank  of  India,  Gujarat  and  (ii)  gving.
 reasons  for  delay  in  correcting  the  reply.
 (Placed  in  Library,  See  Me.  LT  —2792/7%},
 Reronr  of  Comurrzr  on  Consumun:
 Faroe  Invex  Numarns.

 THE  MINISTER  OF  PARLIAMEN--
 TARY.  AFFAIRS  AND  LABOUR  (SHRL
 RAVINDRA  VARMA):  I  beg  to  lay  on
 the  Table  a  copy  of  the  Report  (Hindi,
 and  English  versions)  of  the  Committre
 जा  Consumer  Price  हाउ  Numbers,
 [Placed in  library.  See  No.  LT~-2743( Bk
 Statement  Correcting  TRE  npoamarions
 re.  AMENDMENT  of  Employment  on

 Crivomen  Act

 THE  MINISTER  OF  STATE  IN:
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRIMATI  RENUKA  DEVI
 BARAKATAKI):  1  beg  to  lay  on  the
 Table  a  statement  (Hfindi  and  English
 versions)  correcting  the  inlirmaticn  given
 about  amendment  of  Employment  of
 Children  Act. in  the  statement  faid  cn  the
 Table  on  the  28th  August,  1978 in  reply  to
 Unsareed  Question  No.  gtig3  regarding.
 recommendations  of  Working  Greup  cna
 employment  of  Childien.  [Ploced  in  library
 See  No.  LT—-2744/78)}.

 Review  axp  ANNUAL  Rarogt  op  Jute
 Corporation  oF  non  For  1976-77  axp
 Sratawent  ee.  Detay  in  Lavine  Revout.

 फट,  MINISTER  OFSTATEIN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATT  ABHA  MAITI):  1  bg  to  lay  om
 the  Table:

 (1)  A  copy  each  of  the  following  ड्यूल हड
 under  mub-sertion  (t)  of  section  619A.
 of  the  Companies  Act,  1956

 (i)  Review  by  the  Government  en  ibe
 working  of  the  Jute  Corporation  ¢f
 India  Limited,  Calevtta,  for  the  yrar
 1976-77.

 ह)  Annual  रल  of  the  Jue  Corporr-

 gon  4  India  a  Colette for  the  year  1976-7  mg  wie
 Relic?  Access

 7  od  the  come
 ments  of  the  Comptroller  and  Auditcr
 General  theres,


